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OPEN COURT 

IN lliE CENfrlAL AUAINisTAAUvE llUauNAL, ALLAHABAD 

* * * 
Allahabad:J.ated 22nd September, 1998 

Original Applicati. on No. 286 Of 1994 

Ji strict ; Gbaziahad 

nUMM :. 
on• ble .lv\r. s. ~al, A.M. 

Hon• bl e Mr, s. L. Jain, J.M. 

Madhuri Tripathi 
W/o Late Shri B. C. Tripathi, 
fl/o Sri M. Tripathi, Behind Police Station 
Cfpp. P~PP.Y Chi! d School 1\Jew l:ef ence 
Colony, ivluradnagar, as!t-Ghaziabad. · 

( Appli~~ntin person) 
• • • ••• . • Applicant 

Versus 

le ~tpt ~cil@f ~ffEiUjflo-§r.EU~fi;t t 
t.tini.stry of Lefence, New ~lhi. 

2. The Chairman, Ordnance Factory Board, 
10-A, Auckland rtoad, Calcutta. 

(Km. Sadhna Srivastava, Advocate) 

• • • • • • • Resp onctents 

Bv Hon• ble Mr, S. A:.¥ al, b. M. 

This is an application filed by the applicant 

under section 19 Of the Ac:lni ni.strati ve Tribunal's 

Act, 1985, seeking pensionary benefits on the line 

Of the applicants in combined judgement Of C.A. r • 
• 

Allahabad in UAs Nos.607 of 1986, 987 of 1988, 

715 Of 1989 ' 1080 Of 1988' 1116 Of 1988 and 139 7 Of 

1988. 

2. The facts are that the applicant retired on 

17-1-1991 after attai Cling the age of 58 years and $.be 

was working as Vice Pri rt ipal in OrdOance Factory 

Inter College, Muradnagar. 

3. That the judgement in the 0As, referred to 

above, directed the respondents to give benefit of 

6o year~• age of superannuati. on for all th 
e applicants 
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for the purposes of pensi onary benefits and retiral 

benefits only and also to refix the pension gi\d.ng them 

advantage of two years. 

4. lbe respondents have filed CA in which they have 

cited an orc13r Of Apex Court in writ peti. tio~Civil) 

, 
" 

No.1aa of 1987. The judgement was delivered on 09-07-1991 

and it has been held that in the schools and l ns ti tu ti ons 

vJhere the a ge of re ti rment was 58 years, no change was 

required to be made and in an School/lnsti tution where 

the age of retirement is 6o years, it is brought dOIJn to 

58 years vi.de memoraOdum dated 01-04-1989. The argumerts 

of the applicant in that flrit petition are that retiring 

sQne applicants at the age Of 58 years while retiring 

similarly situated applicants working in other 

departments of Govt. Of Inaia was 6o y ears, was discrimina 

or:y and vi olati. ve of Article 14 and i6 Of the Constitution 

of India. This argument of the applicant was not upheld • 

The respona ents have also cited the authority of the . 

judgement Of Jabalpur 1..B e:nch Of Central Adninistrati.ve 

Tri buOal in OA No. 28 7 Of 1993 delivered on O 7-10-1993 

in which the benefit Of age Of 6o years to a teacher 

empl0i,red by U:f ence .i..epartment was held not to be 

admissible. Similarly in UA No. 293 of 198 7 and 488 

of 1987, decided by Calcutta Bench of Central 

Acininistrative Tribunal on 27-01-1994, the benefit 

of 6o years in case of teac h<::rs working in Schools run 

by Ordnance Fac t ory was held to be inadnisssible. 

5 In the light of the authorities cited by the learned 
counel for the responaerit5 , we are of the opi n:i. on that the 
appli cant has not been able to make out his case for 
getting the benefits of superannuation at the age of 
6o years. The application, therefore, lacks merits and 
is dismissed. No order as to costs • 

W he/ • 

~ / 
Member ( J) 
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